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(Sato)

The Iflk Sahh* met at Eleven oj the Cltek 
[MX. SPBAKBR in the Chair]

OBITUARY REFERENCE

MR. SPEAKER : I have to inform 
the Houw of thr sad demise of one of our 
former colleague, Shri Mohan L%1 flautam, 
who passed awav at New Delhi on the r̂d 
August, IQ77, at the age of 75.

Shri Gautam was a Member of the Cons
tituent Assembly and the Provisional Par
liament during the years 1947— 5a. He 
also served as Member of the Rajya Sabha 
fioin iq6q to 1972. Earlier he had been a 
Member of the U. P. Legislative Assembly 
and was a Minister in the State Government 
during the years 195a— 54 and again 
from 1956— 60.

Shu Gautam plunged into active politics 
at quite an early age and participated in the 
non-co-operation and Khilafat Move
ments. He suffered imprisonment many 
times and spent ten years in jail during the 
freedom struggle. Keenly interested in 
agriculture, he was closely associated 
with many organisations for improving 
the lot of the agriculturists and took a 
leading part in the establishment of the 
Agricultural University at Pantnagar in 
iqfto. A man of verstile ability, hr served 
on a large number of Committees and Com
missions and was also a Member of the 
First Delegation to the Inter-Parliamentary 
Union held in Stockholm in 1949.

We deeply mourn the loss of this friend 
and I am sure the House will join me in 
conveying our condolences to the bereaved 
family.

The House may stand in silence for a 
short while to express its sorrow.

The Members then stood in silence for a short 
while.

ORAL ANSWERS TO QUESTIONS
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THE MINISTER OF FINANCE 
AND REVENUE AND BANKING 
(SHRI H. M. PATEL) : (a) and (b). A 
statement is laid on the Table of the 
House.

Statement

During the Fourth Five Year Plan, 
Central assistance to States for the Stater 
Plans was allocated on tbe basis of uniform 
and objective criteria, known as the Gadgil 
Formula. The chief ingredients of this 
formula are indicated below:

(a) The requirements of thr States o f 
Assam, Jammu & Kashmir and Naga
land were met through an ad hoc lump* 
sum assignment.

(b) The balance of the Central assis
tance was distributed among the remain
ing 14 States as under:

(i) 60% on the basis of population.^
(ii) 10% on the basis of per capita in

come, only to those States whose per 
capita income was below the National 
average.
(iii) 10% on the basis of per capita 
tax effort in relation to per capita income.
(iv) 10% on account of continuing 
major irrigation and power schemes.
(v) 10% on consideration of special pro

blems of States.
a. In 1974-75 aiwl >975-76. the Central 

assistance was kept at the level of 1973-74 
pending a decision by the National De
velopment Council, on allocation of Cen
tral assistance to States in the Fifth Plas 
period.
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15$. The National Development Council, 
in its meeting in September 1976, decided 
that for the Fifth Five Year Plan, the 
Central assistance to the States should 
be allocated on thr basis of 
dilations in terms of the Gadgd Formula. 
The States for which a lumpsum assign- 
Meat is aattle now include Jammu &
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Kashmir, Himachal Pradesh, Sikkim, 
Assam, Meghalaya, Nagaland, Manipur 
and Tripura.

(b) The allocations of Central assistance 
to States for 1977.78 are shown in the 
Annexure to this Statement.

(Rs. crore'i)

ANNEXURE 

Allocation of Central assistance to States during 1977-78

AUGUST 5, 1977

’Normal Add'tion-Advance Central Assis- Other Six NEC 
Cnural alityfor Plan tance advance point Sohaed

STATUS a«is- IDA/ assis- -.......... -  ■■ .. ... Central tormula
tance IBRD tance For For Hill assis- assistance

for State assisted for Tribal areas tance
Plan projects lrriga- Sub-Plan 

tion 
Projects

s. Andhra Pradesh

2. Asbam

3. Bihar

4. Gujarat

5. Haryana

6. I i ’tnachalPrade

7. Jammu&Kashm

8. Karnataka .

9. Kerala

>0. M >dhya Pradesh

11. M'jhara-ihira

12. Minipur

13. Meghalaya .

14. Nagaland .

15. Orissa

16. Punjab

17. Rajasthan .

18. Sikkim

19. Tamil Nadu

94 49 
56 51

95 99 
31 94 
11 06 

38 o«

JI2 37

37 29 

53 «7 
70 81 

81 33
14 09

15 59
21 IQ 

38-25

26 15 

51 77 
12 17 

49 3«>

3 75
O 06

0 50

1 30 

o 40

0 20

19-50

1 TO 

I 60

o 74

1-25 

° 55 
3-75

0-35

2 08 —

2-57 6 *oo

7 70

4*63

0*90

iS 00

1 20 

*•44

0*19 

o 14 

I4 -4I 

3-28 1.95

12 4

7 ‘58

2-59

028 2-87
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20. Tripura 1 1 0 7  —  0 83

a i. Uttar Pradesh . 159 07 2 50 0 1 5  27*00

22, We-itBengal 72 27 0 70 2-05 3 W

@ “5
T o t a l  A l l  States 1 143 93 38 25 ioo oo 50 62 43 7* 146*9* 28 61

UNALLOCATED . . .  4 00 0 04

Grand T o t a l  . xi43 93 3825 100 00 54 62 43 75 146 91 18 00 2 8 6 1

<H)The State-wise allocations have not yet been finalized.
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SSfar SRJT ft^t I ,  5ft *PTT ?R*PR- 

fsnrf % «Ftf fafa^cT *ft3RT TT̂ q- 

MTW* T t S T ^ T  % ITT $  *  ^  |  ?

SHRI H. M. PATEL : 'Hipallocations 
arc made, as I have mention* d in the 
statement, on the basis of the GadgiJ For- 
miila. The backward arras arc really 
taken carc ol because tlie laigist quantum 
of allotment, namely Go per cent, is made 
on the basis of population, and 10 per cent 
in addition is given on the basis of the 
ptr capita income where it is lower than 
the national average. So, 70 per cent of 
the allocation goes on the basis of ccrtain 
criteria which really favour the States which 
are backward. In addition to that, of 
course, there is a huge sum of Rs. 450 
crores set aside separately for the hills, 
tribal areas and so on. And yet another 
sum of Rs. 1150 crones similarly takes care 
of the backward area?. In other words, 
out of the total allocation, about Rs. 9,000 
crores goes on this basis.

So far as the question of the special aid 
to backward districts as such is concerned, 
no separate allocation is made. So far aa 
the Centre is concerned, it can only pro
ceed on the basis that I have mentioned.

|  f a  j frefirer % f ^ r a  §r q-

tftflfryrei ftT I  I $  UTS fcs-IHT 

5*lfR!T J? f a  5T5RTT Tpff *fit ?TWP" % ^

ftfa rcr fa m  I  f a  ffrm  tft?  f r o t  & f¥

% fg^TRT % fa q  3T5TS: *FT tnF-fafTf *TT»T 

W \ m  3rm*TT, rft JfTHR- %

f f r m f r y m ig r  i s m f r  i ft q-gr 3rrT*T 

^T?cfT gf f a  3ft TT^T qT fa ®*1 
ft* t ,  ^  % fatr S W T

ITT yW TT % W&zf % STRT

$f vrr s r t t  t  1

SHRI H. M. PATEL : Generally I 
would remind hon. Members that we 
added rrrtain »perial allocations lor ruial 
areas which again would assist the areas 
wlucli ate baikwaid. Rupees 20 crores 
have been set aside for rural roads, 40 
crores have been srt aside for areas where 
drinking water xuply was inadequate and 
about Rs. 100 rrores for irrigation projr* ts 
and so on. This is all that was possible to 
be done this year in the Budget to assist the 
States which are backward.

«ft a p rv a ft  W fflf * n i* r : $  *r? arnFTT 

MT̂ prr jf f a  «fWt wTVR t %

t t W t e  w r t  1
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SHRIH.M.PATEL: Discussionswill 
now proceed with each State Government 
to see in what way we can help them. 
Theie difficulties ante from very different 
reaons, wmc of which relate to the way in 
which there was erosion of resources of die 
States. The Plan allocations for 1977-78 
were decided at the end of 1976 and the 
beginning of 1977. It was envisaged that 
some State* would end the financial 
year 1976-77 with a certain deficit. In 
most cases, it was so. And on the basis of 
resources that they would mobilise State 
allocations were made for 1977-78. Since 
then for various reasons, the States in 
which there were elections recently, there 
was a certain erosion of resourres. That 
has placed certain States in difficulties.

SH W  WftATTMIHMCf A  :
He may state what the Gadgil formula is 
and who is that Gadgil ? Whether he is the 
the senior Gadgil or junior Gadgil.

SHRI H. M. PATEL : I think Mr. 
Bkattacharya knows that the Gadgil 
formula was evolved in 1968-69. Dr. 
D. R. Gadgil was the Deputy Chairman 
or the Planning Commission.

SHRI 1IITENDRA DESAI: The
National Development Council decided 
upon thr formula known as Gadgil Formula 
for the Fourth Five Year Plan. May I 
kaow whether Government considers that 
formula fair and just and what are the 
nature of problems considered as special 
problems of States for which 10% of central 
assistant e is required

SHRI H. M. PATEL : The Gadgil 
Formula ttill holds the (irld. That was 
detided by the National Development 
Council as late as September x 976. When 
the question came up on what basis the allo
cations would be made for 1977-78, it was 
dricided that they would adhere to the 
Gadgil formula.

The State problems vary from State to 
State. 1’hey have different difficulties.

I can give you an idea of some special 
problems. To give you an illustration, 
certain desert areas iu Gujarat, Haryana 
and Rajasthan have been taken into 
account. A number of certain other spe
cial problems also arise. This allocation 
take care of any sperial problem that 
arises for a particular State which could 
nor have been considered at the time the 
Plan allocations were made.

SHRI HITENDRA DESAI: Is it an 
objective one or an ad hoc one?

SHRI H. M. PATEL I It cannot be
objective; it his to be ad hoc. The very 
word “ special”  indicates that these are 
problems which arise in a special way.
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SHRI SHAMBHU NATH CHATUR- 

VEDI : May I know from the hon. 
Minister whether the allocations shown in 
column 2 of the statement cover all the 
allocations made under the Gadgil 
formula or there is anything supplemental 
to these allocations?

SHRI H. M. PATEL : They take into 
account all the normal Central assistance 
for the State Plans. That covers also all . 
the allocations with reference to weitghtage 
of 60 per cent for population.

SHRI SH\MBHU NATH CHATUR-
VEDI : Which are the Statrs whose per
capita income falls below the national aver* 
age?

S'llTtt H. PATTILL :’ 'T'ne average 
per oipita Central assistance is Rs. 84. 
Surprisingly. Bihar is exactly equal to the 
national average, that is, 84. The States 
which fall below that are, Gujarat —-79; 
Maharashtra is also below that; Kerala-^ 
112. I am talking of the per capita assis- 
tati e that is given for the five-year period.

SIIRI SHVMBHU NATH CHATUR- 
VEDI : I wanted to know which arc the
State, whose per capita income falls beldw 
the national average.

SHRI H. M. PATEL : The States 
which fall below that and which get assis
tance on that score are, Andhra Pradesh, 
Bihar. Kerala. Madhva Pradesh, Orissa, 
Rajasthan and Uttar Pradesh.

Dr. KARAN SINGH : As regards thr 
Gadgil formula which holds the field 
still, if I recall correctly in the National 
Development Council at its last meeting 
or at the last meeting of the Chief Ministers, 
it was decided that while 60 per cent for 
population would continue, in the remain
ing 40 per cent a certain special percentage* 
would be set aside on the basis of the popu
lation control measures so that a permanent 
incentive for States to adopt population 
control measures is built into our planning 
prorrss. Am I to understand irom the 
hon. Minister’s reply that that recommen
dation has now been jettisoned i

SHRI H. M. PA TEL: That re
commendation is being followed, that îs. 
to say, an allocation of a certain amount 
for achievements of family planning is taken 
into account.

MR. SPEAKER : Shri Chand Ram.

SOME HON. MEMBERS row—

SHRI S. KUNDU : We come from 
the backward States. It is a very impor
tant Question. You give us a chance to u* 
also. We appeal to you; we mil be obli
ged to you.

AUGUST 5, 1977
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MR. SPEAKER: He is also coming 
from a backward area. Those who have 
already JasWed questions will get the last 
chance.

ft Wfa TT*T : WT tit

TrsfirfTOf st%9ff i r s n r n t ?

»rf3T r̂, ffTJTT'JTT tit t o f t  *wf t  ?

SIIRT TI. M. T’ATRL : Haryana does
not tome in the backward list. I’he 
rritrrion for backwardness is already laid 
down.

SHRI P. M. SAYKED : In view ol the 
rritciia laid down by thr Gadgil Formula 
tor allotting central assistance, I find 
that thr in"iediriits do not tit in in somr 
backward aicas like ‘ chedulwl tribe areas 
in thr eastern sec tor as well as Lakshadweep 
which is also coming under the scheduled 
atea. Tin Government has also pre
pared a sub-plan to develop these regions.
1 would, therefore, request the hon. Minis
ter to te< (insider the question of those 
States which arc already given more assis
tance and thr sub-plan which has been 
drawn bv the Government should give 
more emphasis to the scheduled tribe areas.

SHRI H M. PATEL : This suggestion 
can be considered, but I may inform him 
that ahout Rs. 400 crores have been set 
aside lor assisting areas which he has in 
mind.

SHRI GANGA SINGH : According 
to the statement made by the hon. Minis- 
nister, a sum of Rs. 18 crores have been 
given to Andhra Pradesh and not to other 
States under the Six-Point Formula assis
tance. I would like to know from the hoa. 
Minister what is this Six-Point Formula 
assistance and why it has not been given to 
other States. What is the criterion for 
Hiving a sum of Rs. 18 crores to Andhra 
Pradesh only and not to other States?

SHRI H. M. PATEL : Perhaps thr 
hon. Member knows that this Six-Point 
Formula relates to the Telengana agitation 
and that settlement brought in a certain 
amount of special allotment that has to be 
made each year. On the basis of this 
Six-Point Formula, the allotment to Andhra 
Pradesh was made. This year, the allot
ment was of Rs. 18 crores.

SHRI K. S. VEERA.BHADRAPPA : 
There are acute drought conditions prevail
ing in several districts of Karnataka due 
to failure of rainfall during the last two 
years and causing a lot of hardship to a 
large number of people and the Farmers. 
There is an urgent need for arranging 
relief measures till November 1977 in those 
areas and the outlay made by the State 
for the relief work will not help the State of 
Karnataka to meet any more expenditure

on relief wbiVttnle<ss more assistance is 
urgently made available from the Central 
Government. In my Bellary District, 
45,000 workers are engaged in the relief 
work. The Karnataka Government has 
made a demand for Rs. 17 crores for this 
relief work. The Central Government 
has released only Rs. 4 crores. I would 
like to ask the hon. Finance Minister 
whether the remaining amount will be 
released for this scarcity relief work or not.

SHRI H. M. PATEL : V. Ur as getting 
assistance for this kind of relief work is 
concerned, as the hon. Member knows, 
the Sixth Finance Commission had irrom- 
mended that this kind of assistance should 
not be given except on crrtain hasi>. The 
Central Team visits several States. In 
accordance with that, thr Central 'Jeain 
had also visited Karnataka and according 
to its recommendation, a sum of Rs. 4 75 
crores have been released and not lung 
more would be released now.

SHRI S. KUNDU: I am very grateful 
to you for giving me this < hancc to ask a 
question from the hon. Minister. This is 
a very important question and I hope the 
hon. Minister would bear with me for a 
minute and answrr the question.

During these thirty years, all the assis
tance given according to the Gadgil For
mula and the recommendations of thr 
Sixth Finance Commission and all special 
assistance that has been given has all goae 
down the drain and the problem of the 
backward States has become much more 
acute. In more than six States the per 
capita income is brlow thr natioaal 
average per capita income. 1 wouM 
like to know from the hon. Minister whethar 
he would draw up a plan so that, 
within five years time, those States whose 
per capita income is below the national 
average per capita income will come at 
least on par with the national average per 
capita income, and whether he would spe
cially draw up a plan to develop these back
ward States and place a White Paper oa 
the Table of thr House on this became the 
Janata Party and all of us are committed 
to the development of the backward 
States.

SHRI H. M. PATEL: The Planning 
Commission and the Government will 
consider this, and the Sixth Five-Year 
Plan will be formulated to achieve the 
kind of objective that the hon. Member 
has in mind. It is difficult to commit one
self to any particular period within which 
•ne may enable the backward States to 
get to the national average. But certainly 
every effort will be made to do so without 
necessarily slowing down the pace of deve
lopment of the other States.




